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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 751/2024

(IA No. 227/2025)

IN THE MATTER OF:

...Applicant(s)

VERSUS

...Respondent(s)

NOTARIAL

ADDITIONAL RESPONSE / STATUS REPORT BY WAY OF AFFIDAVIT ON
BEHALF OF THE DISTRICT MAGISTRATE, RUDRAPRAYAG (RESPONDENT
No. 4)

1. That |, Vishal Mishra, am presently holding the position of District
Magistrate, Rudraprayag, and in this capacity, | am fully aware of the facts
and circumstances of the present case based on official records, and as
such, | am competent to depose this affidavit.

That the present Additional Response Affidavit is being filed on behalf of the
® Respondent no. 4. The present affidavit is filed to update this Hon'ble
- P ribunal on the current status of the Sewage Treatment Plant (STP) at Shri
fg edamath Dham, the progress of the associated sewer network, and the

s/ W

District Magistrate
Rudraprayag
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solid waste management measures being undertaken by the Nagar

Panchayat Kedarnath.

. That at the outset, the answering Respondent wishes to place on record

before this Hon'ble Tribunal that the District Administration, Rudraprayag,
and the State of Uttarakhand have been, and continue to be, deeply
committed to the cause of environmental protection and the faithful
implementation of all applicable statutory and regulatory directions of this
Hon'ble Tribunal. The answering Respondent denies all allegations that are
incorrect, misconceived, or not borne out from official records, save and

except what is specifically admitted herein.

. That by way of background, it is respectfully submitted that under the

Namami Gange Programme, the National Mission for Clean Ganga (NMCG)
vide letter No. Pr-12011/2/2019-O/o Dir (T-lll) NMCG dated 04.08.2022
granted Administrative Approval and Expenditure Sanction (AA&ES) for the
project 'Interception & Diversion (I&D) and Sewage Treatment Plant (STP)
for Gauri Kund and Tilwada, District Rudraprayag, Uttarakhand' at an
estimated cost of Rs. 23.37 Crore with 100% Central funding. The project
scope includes, inter alia, an STP of 200 KLD capacity at Gaurikund based
on Johkasou Technology, gravity sewer of 500 metres (200 mm DI K-7
pipes), 42 manholes, 70 house connecting chambers, and allied
infrastructure. The Uttarakhand Peyjal Nigam (UKPJN) is the Executing
Agency (EA) for the project. A true copy of the AA&ES letter dated
04.08.2022 is annexed herewith and marked as Annexure R-2.

. That pursuant to the AA&ES, the Office of General Manager, Construction

Circle (Ganga), Uttarakhand Peyjal Nigam, Haridwar, issued a Notice to
Proceed / Work Order vide Letter No. 559/C-291-6/51 dated 03.04.2023 to
M/s Aastha Enviro Engineers Pvt Ltd for the project 'Design Build Operate
and Transfer (DBOT) of Sewage Treatment Plant of Capacities 200 KLD,
10 KLD, 2 Nos. of 6 KLD at Gaurikund and 100 KLD at Tilwada including all
Appurtenant Structures and Allied Works including Sewerage Network at

Gaurikund and Interception and Diversion Works at Tilwada etc. including

“Operation & Maintenance of the Complete Works for a Period of 15 Years'

with a Contract Value of Rs. 18,67,44,712.93 (inclgﬁgg 18% GST), a

P
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Capital Cost of Rs. 10,68,30,616.50 (including 18% GST), and a date of
completion of 02.10.2024 (including 03 months trial run period), with a total
duration of 18 months. A true copy of the Work Order / NTP dated

03.04.2023 is annexed herewith and marked as Annexure R-3.

6. That with respect to the current status of construction and commissioning of
the Sewage Treatment Plant (STP) at Shri Kedarnath Dham, it is most
respectfully submitted as under. The status reports as on 08.05.2026

submitted by the concerned executing agencies are annexed herewith

collectively as Annexure R-1 (Colly.). The salient details of progress are as

follows:

A. STP Construction and Commissioning:

* The construction of the Sewage Treatment Plant (STP) at Shri
Kedarnath Dham has been fully completed.

* The installation of electro-mechanical components along with

all associated civil works has also been fully completed.

¢ Electricity connection has been provided to make the STP

operational.
* Dry testing of the STP has been conducted successfully.

» The STP has now been made operational and sewage from
buildings already connected to the sewerage network has
started flowing into the STP for treatment.

* Household connections are being progressively connected to
the main sewerage line in order to generate the requisite

sewage load for effective operation of the STP.

'U\\'O\‘ - B. Sewer Network Progress under the Shri Kedarnath Dham Master

Plan: The sewerage line works are being executed in three areas: (i)

Mandakini River Area; (ii) Saraswati River Area; and (iii) Central

Street Area. The status of progress in each are\a\i&iiollows:
District'!

Magistrate
Rudraprayag
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Mandakini River Area:

The laying of sewerage lines along the Mandakini River has
been fully completed over a length of approximately 400
metres.

The sewerage line from the Bridge area up to the STP,

covering approximately 585 metres, has also been completed.

Household connections from this area are presently being

connected to the main sewerage line.

Saraswati River Area:

Central Street Area:

The sewerage line has been laid along the stretch adjoining
already constructed buildings, covering approximately 170
metres.

In the second quadrant, newly constructed buildings including
Guest Houses-1 and 2, Hospital, Museum, Police
Headquarters, Civic Amenity Buildings, etc., have been

connected to the main sewerage line.

However, sewerage connection work for a few remaining
Pilgrim Accommodation Blocks could not be completed as
planned prior to the commencement of the Yatra season. This
is attributable to heavy snowfall in late March at Shri
Kedarnath Dham, as a result of which the areas where
sewerage lines were to be laid remained covered under snow.
The Yatra season commenced early on 22nd April 2026 and
the snow in the concerned stretches has not completely
melted till date.

\)
W
vistrict Magistrat
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e The newly constructed Pligrim Accommodation Blocks
situated in the third and fourth quadrants have already been
duly connected to the main sewerage line, covering a total
pipeline length of 128 metres.

 In this area, construction of new buildings in place of existing
structures is currently underway. Upon completion of each
new building, the corresponding sewerage connection is being

provided.

e The remaining buildings, as envisaged under the Master Plan,
shall be taken up after execution of agreements with the
concerned stakeholders, followed by demolition of existing
structures and construction of new buildings, after which

sewerage connections shall be provided accordingly.

C. Overall Connectivity and STP Operation:

e All branch sewer lines from the island area converge at the
Bridge, from where the main sewerage line is connected to the
STP.

« Presently, sewage generated from the connected buildings is
flowing into the STP and the system has been made

operational.

* Remaining connections are being progressively integrated
into the sewerage network for achieving full operational

capacity of the STP.

¢ With adequate sewerage load, the STP will be at full

operational capacity in the next Yatra season.

'w-.'f. That with respect to the Pilgrim Accommodation Blocks, it is submitted that
as per the Pilgrim Accommodation Blocks Land Status / Connected Building
Plan, out of a total of 68 blocks, 19 blocks have been completed and
connected; 2 blocks are ongoing; and 47 blocks \arr/g yet to start (6 are

&
District M st

2 1,
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pending land connectivity, and 26 units are connected while certain portions
remain pending). The sewerage connections are being provided
progressively as buildings are completed, and the remaining connections
will be completed at the earliest opportunity after the snow melts and access

to the concerned stretches is restored.

. That with respect to solid waste management in the Nagar Panchayat

Kedarnath area, the Executive Officer, Nagar Panchayat Kedarnath, vide
letter No. 23/NPOKEO-NGO0T0(751/2024)/(2026-2) dated 11.05.2026,
addressed to the District Magistrate, Rudraprayag, has submitted the
current status of solid waste management measures being undertaken by
the Nagar Panchayat. A true copy of the said letter is annexed herewith and
marked as Annexure R4. The salient details are as follows:

A. Solid Waste Management — Nagar Panchayat Kedarnath:

* The MRF (Material Recovery Facility) Centre constructed by
Nagar Panchayat last year is fully operational, through which
all dry waste generated within the Nagar Panchayat area is
being disposed of by machine processing.

 For maintaining cleanliness in the Shri Kedarnath Dham area
during the Yatra season, 55 Paryavaran Mitras have been
deployed by the Nagar Panchayat through an outsourcing
agency, each of whom undertakes two shifts of cleaning work
daily.

collection, segregating organic and inorganic waste at source

into separate bags. The waste is transported by tractor trolleys

- : » The Paryavaran Mitras undertake door-to-door waste
\\b

to the MRF Centre, where organic and inorganic waste is

<\'U,’li> processed separately.

» For solid waste management, the Nagar Panchayat has 02

tractor trolleys and 02 hydraulic compactors available.
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e Inorganic / non-blodegradable waste s (ransported o
Sonprayag by horse / mule for disposal,

« For disposal of organic / blodegradable waste, a DPR hag
been propared and forwarded to the Government for approval;
the Nagar Panchayat has also proposed construction of
permanent compost pits, which will be completed shortly.

9. Thatwith respect to the status of the Sewage Treatment Plant at Gaurlkund
and the sewer network works under the Namami Gange Programme, the
Project Manager, Construction & Maintenance Unit (Ganga), Uttarakhand
Poeyjal Nigam, Srinagar-Garhwal, vide letter No. 940/J10-11/38 dated
11.05.2026, addressed to the District Magistrate, Rudraprayag, has
submitted the current status of works being executed through M/s Aastha
Enviro Engineers Pvt Ltd under Contract No. 01/J10/2023-24. A true copy of
the said letter is annexed herewith and marked as Annoxure -5, The
sallent detalls are as follows:

* Thatunder the Namami Gange Programme, NMCG, New Delhi has
sanctioned a total amount of Rs. 2336.68 Lakh for Interception &
Diversion (1&D) and Sewage Treatment Plant works at Gaurikund
and Tllwada, District Rudraprayag, including 15 yoars of Operation &
Maintenance.

 That with respect to the sewer line at Gaurikund, against a contracted
length of 500.14 metres (200 mm DI pipe), a total length of 527
metres of sewer line has been completed; household and institutional
connections are being progressively joined to the main sewer line for
conveyance of sewage to the 200 KLD STP for treatment,

o\ That the 200 KLD STP at Gaurikund is fully operational; sewage
"N Mceived from buildings connected to the completed sewer network
) 14 being treated at the STP through the MBOARO tec hnology-based

eatment process.
x Au
] \

o \')
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10.That the answering Respondent states that the STP at Shri Kedarnath

11.

Dham has been constructed and made operational within the framework of
the Master Plan and the directions of this Hon'ble Tribunal. The challenges
arising from the extreme high-altitude location, the Yatra season schedule,
and the residual snowfall are being addressed in a time-bound manner with
full commitment to environmental compliance. All necessary steps are being
taken to ensure that untreated sewage does not discharge into the
Mandakini River and that the STP achieves its full operational capacity at
the earliest. The STP has completed dry testing and trial-stage
operationalization has commenced. Sewage from connected buildings has
begun flowing into the system, while full operational capacity is expected
upon completion of all remaining household and pilgrim accommodation
connections during the forthcoming Yatra cycle.

That the answering Respondent humbly submits that active, concrete, and
well-documented steps have been undertaken on all fronts, i.e., sewage
treatment infrastructure, sewer network expansion, and solid waste
management, and the State of Uttarakhand remains firmly committed to
achieving complete compliance with all directions of this Hon'ble Tribunal
and all applicable environmental laws. The answering Respondent

undertakes to continue filing regular status reports as directed.

G
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VERIFICATION

|, the deponent above named, do hereby verify that the contents of the above
affidavit are true and correct to my knowledge and belief, based on official records,

and nothing material has been concealed therefrom.

Verified atgs&im‘z)z\_a_t%on this_\2 day of Mo% , 2026.

DEPONENT
Dts_trn t Magistrate
Ran:?z..;:-rayag

(

A 4 Filed b
Manbj Kapr 3&%05\% i

Advoca tary DEEPAK BORA
Reg.04 (07)/2023

Rudraprayag (U.K.)  Counsel for the State of Uttarakhand

17, New Lawyers Chambers, Setalvad Block,

Supreme Court of India, New Delhi 110 001

Mobile No. 9971578987

Email- adv.deepakbora@gmail.com
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STP KEDARNATH ANDS#®ER NETWORK PROGRESS
(DATE 08.05.2026)

At present, the construction of the Sewage Treatment Plant (STP) has
been completed (Photographs annexed-1). The installation of electro-
mechanical components along with all associated civil works has also been
fully completed. The electricity connection is provided to make the STP
operational. Dry testing of the STP has been conducted successfully. The STP
has now been made operational, and sewage from the buildings already
connected to the sewerage network has started flowing into the STP for
treatment. Household connections are being progressively connected to the
main sewerage line in order to generate the requisite sewage load for effective
operation of the STP. '

The sewerage line works under the Shri Kedarnath Dham Master Plan are being
executed in the following areas:

(i) Mandakini River Area

(ii) Saraswati River Area

(iii) Central Street Area

* Along the Mandakini River Area, the laying of sewerage lines along the
Mandakini River has been fully completed over a length of approximately
400 meters. Additionally, the sewerage line from the Bridge area up to the
STP, covering approximately 585 meters, has also been completed.
Household connections from this area are presently being connected to the
main sewerage line.

* Along the Saraswati River Area, the sewerage line has been laid along the
stretch adjoining already constructed buildings, covering approximately 170
meters. Further, in the second quadrant, newly constructed buildings,
including Guest Houses-1 and 2, Hospital, Museum, Police Headquarters,
Civic Amenity Buildings, etc., have been connected to the main sewerage
line. However, sewerage connection work for a few remaining Pilorim
Accommodation Blocks could not be completed as planned prior to the
commencement of the Yatra season. This is due to heavy snowfall in late
March at Shri Kedarnath Dham, as a result of which the areas where
sewerage lines were to be laid remained covered under snow. Further, the
Yatra season commenced early on 22nd April, and the snow in the
concerned stretches has not completely melted till date. (Connected
building plan annexed-2).

e Along the Central Street area, the newly constructed Pilgrim’s
Accommodation Blocks situated in the third and fourth quadrants have
already been duly connected to the main sewerage line, covering a total
pipeline length of 128 meters. In this area, construction of new buildings in

place of existing structures is currently uln\d:ggag); Upon completion of each

new building, the corresponding sewerage ection is being pravided.

[Type here] District Magistrate \_ij



The remaining buildings, as e84@d under the Master Plan, shall be taken
up after execution of agreements with the concerned stakeholders, followed
by demolition of existing structures and construction of new buildings, after
which sewerage connections shall be provided accordingly.

* It is further submitted that all branch sewer lines from the island area
converge at the Bridge, from where the main sewerage line is connected to
the STP. Presently, sewage generated from the connected buildings is
flowing into the STP, and the system has been made operational. Remaining
connections are being progressively integrated into the sewerage network
for achieving full operational capacity of the STP.

(ly)

District Magistrate
Rudraprayag

[ Type here]
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8 57 Annex 2

wr.a.: Pr-12011/2/2019-O/o Dir (T-111) NMCG

g w@es o favm
St gunA faqm, 32 fasrg 3 i dea
(5o wifv wamera)
w4 7.
<feem iz, 7 eeft- 110002
Ecic 04 T, 2022

To,

The Program Director,

SPMG. 117, Indira Nagar, Dehradun,
Uttarakhand- 248001

Sub: Administrative Approval and Expenditure Sanction (AA&ES) for the project “I&D and
STP for Gauri Kund and Tilwada, District Rudraprayag, Uttarakhand” under Namami
Gange Programme at an estimated cost of Rs. 23.37 Crore under DBOT mode.

Sir,

I am directed to convey the Administrative Approval and Expenditure Sanction (AA&ES) for
the project *1&D and STP for Gauri Kund and Tilwada, District Rudraprayag, Uttarakhand™ under
Namami Gange Programme at an estimated cost of Rs. 23.37 Crore (Rupees Twenty-Three Crore
and Thirty-Seven Lakh only) including GST @ 12% with 100% central funding with the following

major project components: -

e Gravity Sewer (200 mm DI K-7 pipes) - 500 mtr.
¢ Manholes - 42 Nos.
e [louse Connecting Chamber - 70 Nos.
o Toilet Block -15 toilets (10 Male +5 Female) near Ghora Parao - 01 No.
o STP based on Johkasou Technology: -
~ 200 KLD for proposed sewers near Bus Stand - 01 No.
> 10.0 KLD for proposed 15 toilet complex near Ghora Parao - 01 Nos.
» 6.0 KLD for existing toilet complex (10 Nos & 8 Nos) - 02 Nos.
» 4x25=100 KLD, near Mayali bridge - 01 No.
e Nala Tapping (1&D) - 03 Nos
o Diversion sewers 200 mm DI K-7 - 350 mutr,
e Online Monitoring System.
o O&M for STP & 1&D Network for the period of 15 Years.

2. The project detailed cost break-up is given in Annexure-1 with 100% central under the central
assistance.
3. Administrative Approval and Expenditure Sanction for the project is granted subjected to the

conditions as per Annexure —II.

4. The period of completion of the project is (2 (Twelve) months after the award of works. The
detailed scheduled of the project implementation and PERT Chart is given in Annexure — 111.

5. The grantee institution i.e. *Uttarakhand - State Programme Management

. agency uf lhc Sﬂgg./(‘goxcmmenl constituted with the objective of servingas th

—& qmmms Distridt Magistrate e
ﬁqﬁmvamm('ﬁﬁ) Rudraprayag  1of12
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jroup (SPMG), is an
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for effective implementation of the Namami Gange Programme activities at the State level, and the
State is responsible in the long term for the conservation and health of the States stretch of the river
Ganga & its Tributarics.

The Uttarakhand Pey Jal Nigam (UKPJN) shall be the Executing Agency (EA) of the project to be
implemented under the guidance of the SPMG, in coordination and consultation with the ULBs and
overall monitoring of the National Mission for Clean Ganga (NMCG) as per provisions laid down
in the NGRBA program framework.

SPMG shall facilitate implementation of the necessary policy directions at the ULBs level so as to
institutionalize the septic tank de- sludging mechanism and create public awareness.

The compliance with the observation of TPA & NMCG must be ensured by SPMG. Further,
UKPJN may ensure that there are no overlaps with the works being undertaken by Government of
Uttarakhand and obtain necessary NOCs. including land availability for the project before awarding
the contract.

Any procurement of goods, works and consultancy if required by UK PJN as part of implementing
the project proposal shall be made strictly as per the prevailing procurement guidelines of Govt. of
India / NMCG/ NGRBA framework. Stricter implementation of NGRBA framework for
procurement process with stage specific prior approval of NMCG before States going ahead with
next stage in procurement process. Directions of NMCG in procurement process shall be final.

. “The sanctioned cost of the project will be borne under the budget head ‘National Ganga Plan - Non

EAP'; and booked against “Pollution Abatement Management— Sewerage Infrastructure activity of
“Infrastructure Development and Assets Creation™ under “Nirmal Ganga™ component of “Namami
Gange Mission-11"". The NMCG /Government of India reserve the right to withdraw the sanction at
any stage, if it is convinced that the fund has not been properly utilized or appropriate progress is
not being made.”

. In case of violation of any of the conditions of the letter of award or in case of closure or dissolution

of the Executing Agency, the Government shall take possession of all the assets of the organization
acquired out of the Government funds and use them in any manner deemed appropriate or to recover
from the organization the value of such assets at its discretion.

. This AA&ES is issued based on the appraisal and sanction of the Executive Committee (EC) vide

its 434 meeting held on 13" July 2022, and under the financial powers delegated vide Statuary
Order published vide Notification of Ministry of Water Resources, River Development & Ganga
Rejuvenation dated 7" October 2016, with the approval of Director General — National Mission for
Clean Ganga vide Note # 110 dated 03.08.2022 and concurrence of Executive Director (Finance)

vide Note # 106 dated 03.08.2022.

Yours failhfull\

Iz .r,";?:;/ (k
il (Binod Kumar

7 ofkdre 199 : Director (Projects), NMCG
ﬁqﬁm@&!ﬁﬁiiﬁ” : )

20f12
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Copy formanded for information & compliance of above mentioned conditions to: -

The Chief Secresany, Government of Urtarakhand, 4 Subhash Road. narakhand Secretanat,
£ Fiooe. New Building, Dehvaden. Utarakhand 248001,

) The Managing Director. Uriarakhand. Pey Jal Nigam (UKPIN) UL Mohmi Road Dehradun,

Ustarskhand 243001

Copy forwurdad for information te: -

1 PS o Moable Mintser (MUS), Shram Shakai Bhawan, Now Delhi-110001

y PPS o Secretery, DoOWRL RD & GR. Shram Shakti Bhawan, New Delhi-110001

PS % Director Generall NMCG

Executive Director (Finance), NMCG.

Executive Director (Projectsh NMCG,

Executive Director (Techaical), NMCG,

Executive Director (Admin)l NMCG.

NMOG Officials | Sanction Folder "Guard FileComputer Cell, MIS' NMCG.

Dr. Area Kumar (Head), Deparument of Hyrdo and Renewsble Energy. UT Roorkee - 247667

N
St

Director {Projects), \MCG

s € e o
B | ¥
\\‘\ \\“'
District Magistrate
Rud ADT vag
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Summary of cost for the project of *1&D and STP for Gauri Kund and

Annexure-I,

R N

Tilwada, District

Rudipprayag, Uttnrakhand™ under Nomami Gange Programme.
UTLLLIUMSLLLLLN AR

‘ |
| S
Nu\ Itoms

| - SN

A Rl\\it \unku\st

| e

LAl (.mu‘i l\und Scwel erage S bcllemu' _

STPs based on JOHKASOU Technology, including campus development,
|| DG set, boundary wall, water supply, drainage. sewerage, internal &
" oxternal electrification, SCADA and Online monitoring system etc.
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Annexure-11

Conditions on Administrative Approval and Expenditure Sanction for the project on *I&D and

STP for Gauri Kund and Tilwada, District Rudraprayag, Uttarakhand” under Namami Gange

Programme.

1. Specific Conditions:

iv.

Vi

vil.

viil.

X1.

Xii.

State government should ensure the availability of land in their possession before awarding the
works. State Government will bear all expenses in relation to land acquisition. environmental
clearances ete.

Though the Central Government is giving funding for O&M of the sewerage assets for 15 years,
the appropriate tax should be collected regularly as usual by ULBs and kept in a corpus tund,
which should be used by ULBs for O&M of all these assets after 15 years exclusively.

All infrastructure projects need to conduct project specific IEC activates and detail plan for
such activities to be submitted to NMCG.

“Namami Gange" signage to be placed at all the project sites approved under Namami Gange
Programme.

Cost of getting statutory clearance will be provided as a reimbursement on the basis of
supporting documents.

After implementation of this project, no untreated drains will fall in the river Mandakini from
these towns of Rudraprayag district area.

State / Executing agency will ensure the installation of trash arresting rack and its regular O&M
at the mouth of all drains identified in these towns of Rudraprayag district area.

State Government / Executing Agency shall comply with the recommendation of TPA agency,
for packaged STPs, advanced anaerobic — aerobic type of on-site treatment system (Johkasou)
as given in para 9.3.8 of CPHEEO manual shall be adopted as these small packaged STPs are
able to meet the nutrient removal requirement and require very less maintenance. Necessary
technology tie-up from the Johkasou technology provider has to be included in the project

scope.

State Government / Executing Agency shall comply with all the observations / recommendation
of NMCG., Third Party Agency (TPA) before the finalization of bid document and during
implementation / execution of the works wherever possible.

State Govt need to submit a revised DPR, before bidding, based on TPA's recommendations
complete with detailed designs and hydraulics analysis, if applicable.

State Govt need 1o expedite the bidding process for the project. The entire bidding process
including award of work for the project shall be completed within 6 months from date of
AA&ES, failing which the AA&ES may stand cancelled.

The modification and extension work should not demolish the existing old structures of

historical importance.

\\\\\
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3. Genernl & Technien! Conditlons:

.

v,

vi,

vil,

viil.

Xi.

Uttarakhand State Programme Management Group (SPMG), which is a registored society,
shall be responsible for averall plunning, mannpement and effective implementation of the

project at state level,

‘Nagar Panchayat of Garul Kund & Tilwada® f.e. ‘Municipal Conneil of district Rudraprayag
shall be the Urban Local bodies (ULBs) responsible for ensuring commitment to ownership,
commitment to reforms for sustainable O & M, and community involvement.

The Uttarakhand Pey Jal Nigam (UKPIN) shall be tho Executing Agency (EA) of the project
to be implemented under the guidance of the SPMG, in coordination and consultation with the
ULBs and overall monitoring of the National Mission for Clean Ganga (NMCG) as per
provisions lnid down in the NGRBA programme framework.

The project will be executed in DBOT mode with Operation and Maintenance support for a
period of 15 years, The O&M works would include bhasic cleaning works, service management
for the proposed service area of 1&D and STP operation. After 15 years, operation and
maintenance of the assets shall be the responsibility of the State government / ULBs.

The 1&D and STP project to be executed needs to be suitably aligned with, the ‘Strategic
Sanitation Plan/ 'City Sanitation Plan'/ ‘Master Plan* for the respective area. Also, synergy shall
be ensured with other Central/State sponsored Programme like JNNURM, UIDSSMT ete. in the
district Rudraprayag to avoid any overlap / duplication.

In the proposed STPs, online monitoring system shall be installed at the inlet and outlet points
of (200 KLD STP).

SPMG need 1o take steps to prepare bid documents in line with the Model Bid Document
(MBD) for the project funded under National Gange Plan & NGRBA.

No untreated municipal / domestic wastewater should be allowed to fall in river Mandakini
from the respective Nagar Panchayat boundary. This praject is (o addressing pollution
abatement works in a single package. Splitting of works may not be permitted without prior
approval of the Competent Authority, NMCG.

The detailed project implementation plan, detailed design and engineering of tlie project shall
be undertaken by UKPIN based on extensive survey and investigation should be carried out
before execution to achieve economy in the proposal as well as to avoid any shortfall in the
design. Disaster management concerns shall also be taken into account while executing the

project,

Standard procedure as indicated in the CPHELO manual on sewerage & sewage treatment,
NGRBA Guideline and code of practice of BIS will be strictly followed during project

implementation,

Progress of implementation of the project shall be closely monitored by the State Government
of Uttarakhand /SPMG, so as to ensure that the project is completed within the stipulated period
of time. In addition, the propress (physical & financial, including funds utilization certificate)

need to be reported (0 NMCG pn regular basis and as and when MWC , )/ , ,\(-
T O - A N\
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Any cost escalation or time overrun will be brought to the notice of NMCG. Decision of cost
overrun and time overrun will be granted based upon discussion in Executive Committee (EC)
of NMCG. Cost overrun, attributable to State Government will be borne by the State
Government concerned. ¢

The treated sewage must-meet the standards prescribed by MoEF&CC/ as per direction of
NMCG tor the treated efMuent for BOD, TSS & Coliform and in case where EC has specifically
recommended. need higher standards and disinfect the treated effluent before disposal.

The actual project cost shall be the awarded cost. If the awarded cost within the sanctioned
estimated cost, then state government is not required to take NOC from NMCG.

In case the final / negotiated quote of a contract exceeds the value put to tender up to 5% of the
estimated cost, the Executing Agency can award the work following the due procurement
ouidelines of state government. Justification of the increase in cost must be submitted by the
Executing Agency through SPMG to NMCG (post award of contract) for information and
issuance of revised AA&ES.

In case the final/negotiated quote of a contract exceeds 5% but is within 10% of the estimated
cost. the Executing Agency can award the work with approval of SPMG and also following the
due process of procurement guideline of the state government. Justification of the increase in
cost must be submitted by the Executing Agency through SPMG to NMCG (Post award of
contract) for information and issuance of revised AA&ES.

In case the final/negotiated quote of a contract exceeds the estimated cost by more than 10%,
the work shall be awarded by Executing Agency only after obtaining approval of NMCG. In
such case, necessary justification shall be provided to NMCG by SPMG for approval of this

additional cost.

The state is advised to consider charging people on a monthly basis for sewerage system to
recover at-least O&M cost as the charges per household would be quite low. Suitable sewage
cess / tariff/ tax and sewer connection fees may be imposed on the beneficiaries to recover the
O&M at the least to start with. However, the full project cost recovery should be aimed at.

To impart training to all personnel engaged on construction and O&M for quality construction
and O&M of works.

Regular monitoring of the project implementation in accordance with the NGRBA framework.

Guidelines issued by Ministry of Finance and other governing organization regarding disaster
management as applicable be adhered to during project execution.

The SPMG shall ensure appointment of agency (ies) for third party inspection (TPI)/ evaluation
of the project.

Water supply rate and sewage generation estimation shall confirm to CPHEEQ guidelines as

per their manual.

All components of the project shall be completed within specified time limits and the resources
and outputs and oulcomes are to be ensurcd as envisaged in the approvfid project. (omplcnon

Report shall be submlucd to NMCG on completion of the project.
WW [l_:»'(r‘, t N\
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Ay additional component relovant for project or any component réquire modification or

doletion, may be added or modifiod or deletod us 1 twso may \)g. oul\ \\qm-,nw prior approval

of the Competent Authority. i

Stafls that may be employed for preparation, execution or operation of 1h:m\jcc| by the EA
are not to be treated as employees ol the SPMG/ NMCG. The deployment of such staff at the
time of completion or termination of the praject will not be the concern or responsibility of the
SPMG/ NMCG,

Optimal utilization of the assets relating to the project and created under Ganga Action Plan or
any other Centval/ State Plan shall also be ensured by the SPMG/ EA/ ULBs,

All data, records, documents and material related to the project shall be stored properly and
catalogued by the SPMG/ EA for reference and retrieval including regular uploading/
disclosure/ updating of such data on website,

The State/ SPMG/ EA shall ensure that all provisions of the RT1 Act 2005 are adhered to as far
as information pertaining to the project is concerned

The State/ SPMG/ ULBs shall ensure that public is informed in the State/ City of district
Rudraprayag regarding implementation of the project and soliciting their co-operation and
views as applicable.

The State/ SPMG/ EA ensure adequate safety measures to be adopted while designing these
structures. The project being in Kedarnath Valley area, safety provisions including site selection
for STPs shall be made to protect the assets from flash floods/ heavy rains in future.

The extant provision of GFR-2017 as and where required shall be applicable and will be part
of AA&ES.

For the provision made under IEC activities, the SPMG shall make suitable arrangements with
respective Nagar Panchayat of district Rudraprayag for executing the *‘Communication and
Public Outreach’ programmed under its supervision towards sensitization of people for
abatement of pollution. ’

All the specific conditions and generic conditions mentioned in the AA&ES are to be complied
by the SPMG through their Executing Agency. The SPMG will ensure fulfillment of such
conditions before finalizing the bid (s) by the EA.

3. The release of funds is subject to the following terms and conditions: -

3.1 Annual Plan and Procurement Plan:

The Annual Plan and yearly Procurement Plan shall be prepared by the month of November
every year for the next financial year as per the provisions made in the NGRBA programme
framework and submitted by the SPMG to the NMCG for necessary approval and budget

allocations.

The SPMG shall fumish to the NMCG annually a report of its work within three months from
the closing of the resmcli\‘crlinnnc il yoar, &j ,
;t\ " J\
\ f ;19 oL
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3.2 Financinl Aspects:

L The SPMG/ ULBs shall take all necessary legal and exceutive measires W cnsure adequate
resourees available for operation & maitenance of the awsets created under the Project 10 fulfill

its mandate.

i The SPMG/ EA are not permitted to seek or utilize funds for the same purpose from any other
organization (Government, semi-Government, autonomous or private) without prior approval

of the competent authority.

i, The sanctioned amount should be spent exclusively thereon as per the scope of the project and
within the stipulated time. The liability of NMCG may not exceed the amount sanctioned for
the project. For carrying forward any work(s)/ activities beyond the specificd time limit prior
approval of the NMCG should be obtained.

iv.  IUis the responsibility of the SPMG / EA/ ULBs to ensure that the assets are exclusively used
for the purpose for which the grant is sanctioned and to maintain the assets and their records
properly. '

v All the assets acquired/created out of the grants shall not be disposed of, encumbered, or utilized
for any purposc other than that for which sanctioned without prior approval of the Government.

Vi O&M cost will be considered for release only after the project construction completed and
realistic plan for use of O&M cost based upon actual sewerage load to be submitted.

vii.  Any payment made on account of projeet preparation by NMCG relating to this project shall
be adjusted accordingly from the project preparation head.

3.3 Audit:

i The Comptroller & Auditor General of India at his discretion shall have the right of access to
the project related books and accounts of the SPMG / EA for the purpose of Audit.

ii.  Thebooks of accounts of the grantee, relating to this grant, shall be open to Audit by the Internal
Auditor of the SPMG and the Comptroller & Auditor General of India.

The overall auditing arrangements 1o cover both periodical internal and annual external audit

fi.
of project shall be ensured as per the 'Financial Management Manual (FMM)' of the NGRBA
programme framework.
3.4 Flow of Funds:

'Assignment Limits” (o SPMG-Uttarakhand,are allocated by the National Mission for Clean Ganga from
lime to time as per the Treasury Single Account (TSA) System. based on projected fund
requirements. [unds for the present project will be made available by the SPMG-Uuarakhand from the
overall assignment limit. The objective of the TSA is to ensure “just in time release” and eliminate/
reduce parking of funds at all levels of project implementation. Fund flow from SPMG to the executing
agency may be worked out keeping in view the afore-said objectives of TSA, and 1o the extent possible
should be on the basis of reimbursement as per (he bills raised/ submitted by the executing agency.
Since the fund flow is based on "just in time release”, there should not be any acc(yal of interest on
k
LT WS | \ |

grants-in-aid received iHm NMCG. However. any interest earned on the grani recei ed ’t‘nyNM(‘(j/
A
\
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Gol should mandatorily be remitted back to NMCG immediately after finalization of accounts for
depositing the same to the Consolidated Fund of India

i

The assignment limit allocated to SPMG-Uttarakhand will lapse at the end of financial ycar.

Allocation of assignment limit to SPMG or allocation of fund by SPMG to Executing Agency
is not counted as expenditure under TSA. Only final payment to a vendor is counted as
expenditure. Hence all Bills raised by the EA should be settled immediately.

3.5 Submission of Monthly and Quarterly Physical Progress Report (MPPR 1 QPPR):

iil.

The Monthly Physical Progress Reports (MPPRs) shall be submitted by the 10th day of every
month regularly by the EA to the SPMG and by the 20th day of every month regularly by the
SPMG to the NMCG. The Quarterly Physical Progress Reports (QPPRs) shall be submitted to
the Uttarakhand State Ganga River Conservation Authority’ and NMCG within 30 days from
the end of each quarter.

The MPPRs in standard format, to be developed by the EA in consultation with SPMG, shall
be signed by at least two designated officers of the EA, one of whom will be Chief Project
Coordinator, UKPIN and also by at least two designated officers of the SPMG, one of whom
will be the Programme/ Project Director.

The signing officers will indicate her/ his name and designation in full in capital letters and
affix official seal under the signature. While MPPR submitted by fax will be acceptable for
commencement of processing the case, ink-signed MPPR must follow by Post.

Consistency between physical progress and expenditure shall be maintained and reasons for
substantial variations i.e., more than 10% shall be appropriately explained against each item.

3.6 Submission of Utilization Certificates (UCs):

The quarterly Utilization Certificates (UCs) in the prescribed format (GFR 12-A) shall be
furnished by the EA to the SPMG in respect of grant-in-aid received during the various quarters
within 30 days from the. end of quarter, duly signed and stamped by the Head of the
Organization, Head of the Accounts Department and field level functionary at executive

engineer level | Principal Investigator, as applicable.

The SPMG shall submit quarterly UCs, duly countersigned and stamped by the Head of the
SPMG and the State authorities within 15 days on receipt of the same from the EA.

4. Inspection and Monitoring:

The 'State Ganga Council' and its Standing Executive Committee shall monitor the project from
time to time. The State Programme Management Group (SPMG) shall ensure close monitoring
and evaluation of progress of the project, and also monitor implementation performance of the

EA.

The SPMG shall ensure appointment of agency (ies) for third party inspection (TPI)/ evaluation
of the project strictly as per letter No. A-12012/2/2010-NRCD-I1 dated 16th September, 2010.

The EA through the SPMG shall submit copies of the TPI R;{;{;: along with their

i - NN
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responses/comments to the NMCG. Releases of funds will be subject to compliance of TP

reports.

City level Citizen's Monitoring Committees (CMC) shall be constituted in the town to serve as
a transparency mechanism on flow of project / programme related information to citizens and
key stakeholders and to garner their feedback on project / programme processes, as described
in the NGRBA programme framework. Social audit will be conducted by the CMC as per the
provisions of the NGRBA programme framework.

NMCG may depute any person to visit the SPMG/ EA for the purpose of monitoring its work
and accounts of the SPMG. Full co-operation shall be provided by the EA to the persons
deputed for inspection.

Time and cost overrun leading to delay in implementation of projects is viewed with serious-
concern by the Central Government and as per instructions contained in Cabinet Secretary’s
D.O. letter No. 261/1/10/2000-Cabinet, dated June 4, 2001 read with Planning Commission’s
D.O. letter No. O-14015/2/98-PAMD, dated 19.08.1998 (kindly visit NGRBA website/ Project
Monitoring’ for details), mandatory review of the project must be carried out from time to time
50 as to assess the expenditure trend and time schedule of the pr oject and appropriate action .
against those responsible for delay shall be taken, in accordance with the instructions.

The Director General, NMCG may monitor overall progress of project periodically from time

to time.
] frafor W o T (1)
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Annexure-1[1

Project Implementation schedule for the period of 12 months’ PERT Chart is as per the following:

Milestone and Timeline for the project of “ I&D & STP for Gauri Kund and Tilwada, District Rudraprayag, Uttarakhand"
2022-23
S < < < = < - £ s = = | =
S.N. Activity S|/ 5 8|8 |&8|s5 |35 |s5 |5 g & ¢
g E E g g £ B g g > = =)
= = < = = = <= o < S —_ ~
- o on - el ) N-4 o~ ] (=) — — —
1 |Survey Design and Investigation
. Completion of Civil Works & i o :
Civil Installations BRI (i
. |Completion of E&M installation ; £
Works o e
4 '}"- *
iv |Trial and Testing
Progress of Work
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Annex 3
PRI FETIAND Office of General Manager
fowtor wogat (1m) Construction Circle (Ganga)
T e Uttarakhand Peyjal Nigam
TR, IR Jagjeetpur, Post-Kankhal
TRER-249408 PN Email:-[gmgangahw@gmail.com ) H‘:ﬁd‘w 249408
e 559/ cBI-€ [ 5] aaed: 5104 /2023

M/s Aastha Enviro Engineers Pvt Ltd,
543Y Pace City-Il, Sector-37, Gurugram
(Gurgaon) Haryana

Subject :- Issue of Notice to proceed the work.
Reference - 1. LOA issued vide this office letter no. 294/Lekha-6/26 dated 24-02-2023

2. Your response vide letter no. AEEPL/2023/54 Dated 17-03-2023
BID ID:- 2022_MDPEY_49133_1
Sir, .

Please refer letters cited above, pursuant to your furnishing the requisite security as at

stipulated in ITB sun clause. 6.4 and signing of the contract agreement for the “Gaurikund & Tilwada I&D with
STP” this notice to proceed with the work Is issued. The contract agreement bond details are given below:-
1 | Name of work : -~ | Design Build, Operate and Transfer {DBOT) Of Sewage Treatment
Plant Of Capacities 200 KLD, 10 KLD, 2 Nos. Of 6 KLD {Based On
JOHKASOU Technology) At Gaurikund And 100 KLD (Based On Any
| suitable Technology) At Tilwada Including All Appurtenant
Structures And Allied Works Like Sewerage Network At Gaurikund
And Interception And Diversion Works At Tilwada Etc. Including
Operation & Maintenance of The Complete Works For A Period of
15 Years, In Distt- Rudraprayag, Uttarakhand, India

2 Contract Agreement Ref. -1 Q) /G M ) 202 3-2Y
3 | Contract Value | Rs. 18,67,44,712.93 (Including 18% GST)
4 | Capital Cost - | Rs. 10,68,30,616.50 (Including 18% GST)
5 | 15 Years O&M cost .- | Rs. 79914096.43 (Including 18% GST)
(Excluding Power & fuel Cost)
6 | Date of start - | 03/04/2023
7 | Date of completion - | 02/10/2024 (including 03 months trial run period)
6 | Duration of work - | 18 Months

You are instructed to proceed with the execution of the subject works in accordance with the
Contract Agreement. Please collect hard copy of the contract agreement from this office. Submit Detail Design

& Program PERT of the work & submit certificate Clause -9.6 Insurance as earliest.
_Yours Sincerely

4 Ve

AWM

. AN
(Deepak Malik)

General Manager

No. and date as above -

Copy to following :- .
1. Program Director, SPMG, 105 (New No. 545/941), Rajpur Road, Opp. R.T.0. Office, Dehradun.

2. Managing Director, Head office, Uttarakhand Peyjal Nigam, 11 — Mohini Road, Dehradun.

3. Chlef Engineer (HQ), Head office, Uttarakhand Peyjal Nigam, 11 - Mohini Road, Dehradun.

4. Project Manager, Construction and Maintenance Unit (Ganga), Uttarakhand Peyjal Nigam, Srinagar with
one set of original Bond.

5. Project Manager (Mech), Construction and Maintenance Unit),

wigh ope sehof orlginal Bond. Encl - As Above

¢

T)ttarakhand Peyjal Nigam} Haridwar

-~ —\;‘\( AT A &' /"/
qﬁﬂlﬁ-ﬁw
Distritt Maaqgistra General Manager

ot st ol () L s
M hn:?ﬂ‘:ﬂmm . Kuaraprayaygy




8 7 O Annex 4

AT
AR ity
TR A e |
Am N
INRINTER R
WA |
W& 25 qouoado C1owoo(751 /2024) / (2026 2 [&=1rb: wg 11, 2026

R o wsa s sftvawr, e ¥ Dy g e w751 /
\ 2024 S QYA TN T o T TS R T 3 B T A

R RS W '

Seaa Rwaa, PUAT D Bt @ gy e 2830 / 33-34(2023-24) f7H: 22 3o

2026 W JANDA BV B e @RI RBraad a0 e R s

Reel A MR o ada viwan 751,/2024 M GHA [ q I G TARRETS T

TIN N daa Ry o R s guersr s o @ Freder arer gy &)

RN A g0 Rarm o) al siine gaee ) rerct Ry Ay gy -

B g g o Rffg UHodINOU®ho Aex Wi wy O wafrd 2, Ry Asn

At geilfa sl W G @1 el D o A PR fyar o et 2 |

R GRS SR am ) R g Sarata TBIY @A aHA 3@ A 2 55

NG qufavor AR o) dard) angenRi I @ w4 @ o 2 R

YRS Raw vatawor MaY gr o2 qife) awrd sl frar mar @

3. wulavvr Al g OR-e-eR s s /aME sufne. @) weel ¥ wufea e
W R AR Qaer gt @ wmam @ THOINROYWO AeX WX oy oifds ¢a arifaad
R @ gy - gere W W far e @

4 AN IR yauy ¥ 0 Narm & g 02 daex gl den 02 grdgifore drdgey

Juear ¥

FMAD R B WY/ wee) @ Amam A QA d@R AR fan s 2

6. W@ ufire @ miﬂm?g@omomommqéﬁwﬁmﬁaﬂmqﬁ?
e AP gR1 v e Red 0 T an adfa @ R s @ o aw R
SR |

AT GUAAIEIR qo W gRa e 98 Reed § qiftrg o 3maeH
WAI-751 /2024 I BT (R T IR T ITRRGUS W0 g =y Y ™ Pary
O srer Ry @ R/ sren aimavas srfard ¥ ey Wfa |

HaAY, ‘2/"

L\t"I /\\ "/p
‘A\', AW
(+h Q&’/i’{i‘ R)

RIBNIR ESINEA T
TR ETqd PR |

L3>

(4

V%
>\Y t Magistrate

2,
(LAY H“‘I;"".\ 1}



40

8 7 1 Annex 4 English translation

Annexure R-4

Office of the Executive Officer Office of the Executive Officer
Nagar Panchayat Kedarnath Nagar Panchayat Kedarnath

Letter No.: 23/NPOKEO-NGOTO0(751/2024)/(2026-2) Dated: 11 May 2026

From,
Executive Officer,

Nagar Panchayat Kedarnath.

To,
The District Magistrate,

Rudraprayag.

Subject:— Regarding Original Application No. 751/2024 filed before the Hon'ble National
Green Tribunal, New Delhi Abhisht Kusum Gupta and Others v. State of Uttarakhand and
Others.

Sir,

Kindly refer to your office letter No. 2830/33-34(2023-24) dated 22 April 2026, through which
directions have been received to provide updated status report/information in respect of Original
Application No. 751/2024 filed before the Hon'ble National Green Tribunal, New Delhi — Abhisht
Kusum Gupta and Others v. State of Uttarakhand and Others.

In this regard, the current status of solid waste management of this body (Nagar Panchayat) is as
follows:—

I.- The MRF (Material Recovery Facility) Centre constructed by this body in the previous year is
fully operational. All dry waste generated within the jurisdiction of this body is being disposed
of through machine processing at the MRF Centre.

2. For maintaining cleanliness in the Shri Kedarnath Dham area during the Yatra season, 55
Paryavaran Mitras (Environment Workers) have been deployed by this body through an
outsourcing agency. Each Paryavaran Mitra carries out two shifts of cleaning work every day.

3. The Paryavaran Mitras undertake door-to-door collection of organic/inorganic waste in separate
bags, and transport it by tractor trolley to the MRF Centre, where organic and Inorganic waste
1s processed separately.

4. For solid waste management, this body has 02 (two) tractor trolleys and 02 (two) hydraulic
compactors available.

5. Inorganic waste is transported to Sonprayag by horse/mule for disposal.

6. For disposal of organic waste, a DPR has been prepared and forwarded to the Government for
approval. This body has also proposed construction of permanent compost pits, which will be

completed shortly. N \
“\\\ \ )
\ e \_Ob
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In view of the above, the updated status report/information of this body in respect of Original
Application No. 751/2024 filed before the Hon'ble National Green Tribunal, New Delhi — Abhisht
Kusum Gupta and Others v. State of Uttarakhand and Others is hereby respectfully submitted for
necessary action.

Yours faithfully,

(Neeraj Kumar)
Executive Officer,

Nagar Panchayat Kedarnath.

by

District Magistrate
Rudraprayag
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8 74 Annex 5 English Translation

Annexure R-§

Office of the Project Manager Office of the Project Manager
Construction & Maintenance Unit (Ganga) Construction & Maintenance Unit (Ganga)
Uttarakhand Peyjal Nigam, Uttarakhand Peyjal Nigam,

Badninath Road. Srinagar Garhwal Srinagar-Garhwal — 246174

Tel 01346 252112 Fax 252209 Email: pmgangasrinagar@gmail.com
Letter No.: 940JI0-11'38  Dated: 11/052026 Mode of Transmission: E-mail

To.
The Distnict Magistrate,

Rudrapravag.

Subject:— Regarding Original Application No. 751/2004 filed before the Hon'ble
National Green Tribunal, New Delhi — Abhisht Kusum Gupta and Others v. State of
Uttarakhand and Others.

Sir,

With reference to the above subject, kindly refer to your office letter No. 2830/33-34(2023-
24) dated 22.04.2026, through which, in the meeting convened on 30.04.2026 by Video
Conferencing with the nominated Advocate Shri Deepak Bora in connection with Original
Application No. 751/2024 filed before the Hon'ble National Green Tribunal, New Delhi —
Abhisht Kusum Gupta and Others v. State of Uttarakhand and Others the undersigned
participated along with the other concerned officers.

In this regard, the following information is submitted under Point No. 4 — "Regarding
pollution and discharge of human excreta into Mandakini River" falling within the
junisdiction of this office:—

1. Under the Namami Gange Programme, for treatment of sewage discharged in the
Gaurikund and Tilwada area of District Rudraprayag, the National Mission for Clean Ganga
(NMCG), New Delhi, vide letter No. Pr-12011/2/2019-O/o DIR (T—lll\NMCG. dated

\\\,X V

trace
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04.08.2022, has sanctioned a total amount of Rs. 2336.68 Lakh for the works (including 15
years of Operation & Maintenance).

2. The works under the scheme are being executed by the Office of the Project

Manager, Construction & Maintenance Unit (Ganga), Uttarakhand Peyjal Nigam, Srinagar,
through M/s Aastha Enviro Engineers Pvt Ltd., 543 Y Pace City-II, Sector-37, Gurugram
(Gurgaon), Haryana, under Contract Agreement No. 01/J10/2023-24.

3. The details of the proposed works at Gaurikund under the contract, along with other
proposed works, are as follows:—

S. | Description of Work l Cost (Rs. in Remarks/ Current Status
No. | Lakhs)
| |
L Sewer Line 500.14 metres i 81.34 | 527 metres of sewer line work has been
(200 mm DI K-7 pipe), ' completed. Household and institutional
Gaurikund, District ' connections are being joined to the
Rudraprayag | ' sewer line for conveyance of sewage to

' the 200 KLD STP for treatment.

2 200 KLD STP (MBOARO | 533.50 ' The MBOARO technology-based STP

technology-based), - construction work has been completed.
Gaurikund, District | ' Sewage received from the connected
Rudraprayag ' sewer line is being treated at the STP.
‘ ' STP is fully operational.
Yours faithfully,
(Ravindra Singh)

Project Manager

Copy forwarded for information to:—

1. General Manager, Construction Circle (Ganga), Uttarakhand Peyjal Nigam,
Haridwar — for kind information.

2. Regional Officer, Uttarakhand Pollution Control Board, Gaura Devi, Paryavaran
Bhawan, 46-B, IT Park, Dehradun — for kind information at their letter No.
UOKEOPIOSIOBIO/ARODI/ENOJIOTIO. Q\/& A
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3. Shri Deepak Bora, Advocate, Counsel for State of Uttarakhand in NGT, Dehradun
— for kind information in pursuance of the directions given in the meeting, at Email:
adv.deepakbora@gmail.com

4. The concerned Project Engineer — for necessary action.

Project Manager





